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ORDER

Per Sonjoy Sarma, Judicial Member:

The present appeal has been preferred by the assessee against an
order dated 01.12.2023 of the NFAC [hereinafter referred to as ‘CIT(A)’]
passed u/s 250 of the Income Tax Act (hereinafter referred to as the

‘Act’).

2. Brief facts of the case are that the assessee is an individual and
filed his return of income for the assessment year 2017-18 on
30.03.2018 showing total income of Rs.10,64,590/-. The case of the was
selected for scrutiny followed by notices issued u/s 143(2) and 142(1) of
the Act. During the assessment proceedings, the Assessing Officer added
an amount of Rs.46,41,188/- as unexplained money u/s 69A of the Act
due to discrepancy of sales as per audit report and cash deposits in the

bank account.
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3. Dissatisfied with the above order, the assessee went in appeal
before the 1d. CIT(A). However, before the 1d. CIT(A) the assessee made
certain partial submissions but on specific queries made by the 1d.
CIT(A), the assessee could not explain properly and accordingly the 1d.
CIT(A) passed an ex parte order upholding the order of the Assessing
Officer.

4. Aggrieved by the above order, the assessee is in appeal before this
tribunal raising multiple grounds. However, when the matter came up for
hearing, no one appeared before the Bench for arguing the case. The
Bench Cleark found that an adjournment application has been filed to
defer the hearing for some other day. As the issue involved in the appeal
is simple and with the assistance of the 1d. DR, we heard this matter and

reject the adjournment application filed by the assessee.

5. The 1d. DR stated that the assessee is a habitual defaulter and it
did not turn up before the Assessing Officer as well as 1d. CIT(A) and even

before this Bench, therefore, the appeal needs to be dismissed.

6. We, after hearing the ld. DR and perusing the materials available
on record, find that although the assessee did not turn up before the
authorities below, however, the 1d. CIT(A) passed the impugned order ex
parte without going into the merits of the case by simply dismissing the
appeal of the assessee, which is contrary to the provisions of law. We,
therefore, in the interest of justice and fair play, feel it justified to remand
the matter back to the file of the 1d. CIT(A) with a direction to re-examine
the issue afresh after giving reasonable opportunity of being heard to the
assessee and to decide the appeal on merits of the case. We direct the

assessee to comply all notices during the remand proceedings.
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7. In terms of the above, the appeal of the assessee is allowed for
statistical purposes.
Kolkata, the 7th August, 2025.
Sd/- Sd/-
[Ratnesh Nandan Sahay] [Sonjoy Sarma]
Accountant Member Judicial Member

Dated: 07.08.2025.
RS
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